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Anita Kumari Rawat 
Age about 22 years 
Group ‘B’ Subject-Appointment 
Post Junior Engineer IT, 
D/o Puran Singh Rawat 
House No. 7, Sangam Vihar,  
Near Shani Bazar 
Devali, Delhi-80   ...  Applicant 

 
(through Advocate: Sh. Amit Yadav) 
 

Versus 
 

1. Chairman Railway Board 

Rail Bhawan, Rai Sina Road, 

New Delhi-110001 

 

2. Chairman Railway Recruitment Board 

Mumbai 

Divisional Office compound 

Mumbai Central 

Mumbai-400202 

 

3. Roll No.243828351351046 

As representative of successful candidates 

Through  

Chairman Railway Recruitment Board 

Mumbai, Divisional office compound 

Mumbai Central, Mumbai-400202 

         ... Respondents 

 
(through Advocate: Ms. Geetanjali Mohan Sharma) 
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ORDER (Oral) 

 
Hon’ble Mr. R. N. Singh, Member (J): 

 
The present OA has been filed by the applicant under 

Section 19 of the Administrative Tribunal’s Act 1985, praying 

therein for the following reliefs:- 

“(i) Grant special Leave to the applicant to file the Original 
Application before the Principal Bench of this Tribunal.  

(ii) pass any other order as deemed fit and proper by this 

Hon’ble Tribunal.  

2. Learned counsel for the respondents, on instructions, 

submits that the applicant has appeared for selection under 

various categories of Jr. Engineer in response to the 

advertisement No. 03/2018.  She further submits that the 

applicant has not been considered for her selection to the post 

code 68 keeping in view the fact that the applicant has not 

qualified Stage-I examination for such category as her marks 

were 55.42 whereas the cut off marks were 57.82.  She further 

submits that so far as the applicant’s candidature for category 

56 is concerned, her name figures in the waiting list and if her 

turn comes, the applicant will be considered in accordance 

with the relevant rules and instructions on the subject.       

3. Learned counsel for the applicant very fairly submits that 

the aforesaid factual statement made by the learned counsel 

for the respondents has also come to his notice in view of the 

reply filed by the respondents to the P.T. filed by the applicant.   
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4. In view of the above submissions, the OA is disposed of  

having become infructuous.  No order as to costs.  

 

 

    (Mohd. Jamshed)      (R. N. Singh)  
                Member (A)               Member (J) 

 
 

DKM/daya/pinky/ 
 
 
  
 

 


